25 P.M.B. and Res.
Comm. Rep.

[Secretary]

2, Sir, I also lay on the Table copies,
duly authenticated by the Secretary of Rajya
Sabha, of the following seven Bills passed
by the Houses of Parliament during the last
session and assented to since a report was

_last made to the House on the 3rd Septem-
ber, 1970 :—

(1) The Special Marriage (Amendment)
Bill, 1970.

(2) The Army, Air Force and Navy
Law (Amendment) Bill, 1970.

(3) The Dock Workers (Regulation of
Employment) Amendment Bill, 1970.

(4) The Delhi Shops and Establishments
(Amendment) Bill, 1970.

(5) The Indian Post Office (Amendment)
Bill, 1970.

(6) The Contract Labour
and Abolition) Bill, 1970.

(Regulation

(7) The Patents Bill, 1970.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

SIXTY-SEVENTH, REPORT

SHRI P. G. SEN (Purnea) : I beg to
present the Sixty-seventh Report of the
Committee on Private Members® Bills and
Resolutions.

SHRI K. LAKKAPPA : I have been
trying to catch your eye. I had sent notice
of a call attention motion and an adjourn-
ment motion with regard to the Cauvery
waters dispute. A number of works in
Mysore State have been stopped eompletely.
These projects have not been taken up.
Kindly admit my adjournment motion or
call-attention motion so that the matter
could be raised here.
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IRON ORE MINES LABOUR WEL-
FARE CESS (AMENDMENT)
BILL—Contd.

MR. SPEAKER : Further consideration
of the following motion moved by Shri
Bhagwat Jha Azad on the 9th November,
1970, namely :

“That the Bill further to amend the
Iron Ore Mines Labour Welfare Cess
Act, 1961, be taken into considera-
tion”.

The Minister was on his legs.
continue.

He may

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : The Iron Ore Mines
Labour Welfare Cess Act was enacted in
1961 in order to make satisfactory provisions
for the welfare of iron ore mine workers
through a welfare cess.

st @ = W @gEE) ;- arge
ME TET |

MR. SPEAKER : The Minister is conti-

nuing his speech. Let him finish it. He
should have got up at the proper time.
SHRI BHAGWAT JHA AZAD: Iam

continuing my speech.
point of order on that ?

What can be the

MR. SPEAKER : cq1§Z {TF HIST F15
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SHRI BHAGWAT JHA AZAD : Tke
Act provides for the levy of cess at rate not



